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Items No.02 to 04                  Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

Original Application No. 327/2022 

(I.A. No.666/2024, I.A. No.256/2022, I.A. No.174/2022 
 & 

 I.A. No.110/2022) 

 
 
 

Amravati Fly Ash Bricks Manufacturers  
Association                                                                                 Applicant 

 
 
 

 

Versus 
 

 
 
 

 Union of India & Others                                                         Respondents 
 

And 
 

 Original Application No. 878/2022 

 
 Tamilnadu Fly Ash Brick and Blocks   

        Manufactures Association                              Applicant 
 
 

 
Versus 

 

 Union of India & Others                        Respondents 
 

With 
 

 Original Application No.661/2024 

 
 Tamilnadu Fly Ash Brick and Blocks   

        Manufactures Association                         Applicant 
 
 

 
Versus 

 

 Union of India & Others               Respondents 
 

 Date of hearing: 16.12.2024 
 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
 

     

 

Applicants:     Ms. Chandrika Upadhyaya Proxy Counsel for the 
Applicant (in O.A. No. 327/2022 and in O.A. No. 
878/2022.). 
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Mr. Akhil Pal Chhabra, Advocate for Applicant (through 
VC) in O.A. No. 661/2024. 

  
 
Respondents:  Mr. K M Natraj, ASG (through VC) with Mr. Gigi C 

George and Mr. Watsal, Advocates for Respondent no. 4 

in O.A. No. 327/2022, Respondent no. 2-in O.A. No. 

878/2022 and Respondent no. 4-in O.A. No. 661/2024. 

 

Ms. Bihu Sharma, Advocate for Respondent no. 1 in 

O.A. No. 327/2022, Respondent no. 1 in O.A. 878/2022 

and Respondent no. 1 in O.A. No. 661/2024 (through 

VC). 

 

Mr. Chetan Sharm, ASG, Mr. Shailesh Madiyal, Senior 

Advocate with Mr. Sudhanshu Prakash, AOR, 

Vikramaditya Singh, Mr. Shubham Sharma and Mr. 

Animesh Verma, Advocates for Respondent no. 

Respondent No. 9 in O.A. No. 327/2022 and 

Respondent no.  5 in O.A. No. 878/2022. 

 

Mr. Raj Kumar, Advocate for Respondent No. 7  in O.A. 

No. 327/2022 and Respondent no.  3 in O.A. No. 

878/2022. 

 

Ms. Anush Nagarajan and Ms. Carina Arora, Advocates 

for respondent no. 6, 10 to 13 in O.A. No. 878/2022. 

 

Mr. N. Nithianandam, Advocate for Respondent No.7 

(through VC) in O.A. No. 878/2022. 

 

Ms. Ritwika Nanda, Advocate and Ms. Swasti Misra, 

Advocates for Respondent no. 8 in O.A. No. 878/2022.  

 

Mr. Munawar Naseem and Ms. Anisha Gupta, Advocates 

for respondent no. 14 to 17 in O.A. No. 878/2022. 

 

Mr. Adarsh Tripathi, Mr. Vikram Singh Baid and Mr. 

Ajitesh Garg Advocates for Respondent No. 18 in O.A. 

No. 878/2022 (through VC). 

None for Respondents no. 2,3,5,6,8,10,11,12,13,14 and 

15 in O.A. No. 327/2022. 

 None for Respondents no. 4 and 9  in O.A. No. 

878/2022. 

None for Respondent no. 2 and 3 in O.A. No. 661/2024. 

 

 

ORDER 
  

 

 

 

1. Interlocutory Application No.666/2024 has been filed by Respondent 

no.4-Ministry of Power (MOP) in O.A. No.327/2022 for passing an order 
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taking on record additional facts of amendment notification dated 

01.01.2024 issued by Respondent No.1-MoEF&CC amending notification 

dated 31.12.2021 issued earlier and Guidelines dated 15.03.2024 issued 

by Respondent No.4-MOP in supersession of guidelines dated 22.02.2022 

and disposal of similar O.A. No. 436 of 2023 by this Tribunal as 

infructuous.  

 

2. Ms. Chandrika Upadhyaya, Proxy Counsel for Mr. Gaurav Kumar 

Bansal, Counsel for the Applicant in O.A. No. 327/2022 and O.A. No. 

878/2022 seeks adjournment on the ground of personal difficulty of 

learned counsel for the applicant in appearing before this Tribunal today.   

 

3. Learned Additional Solicitor General has submitted that in view of 

above referred subsequent developments these Original Applications have 

become infructuous and has relied on order dated 16.04.2024 passed in 

O.A. No.436/2023 whereby the above said Original Application was 

disposed of as infructuous. 

 

4. Notification dated 31.12.2021 has been amended on 01.01.2024 and 

guidelines dated 22.02.2022 have been superseded on 15.03.2024 during 

pendency of O.A. No. 327/2022 and O.A. No. 878/2022. 

 

5. The question as to whether all the reliefs sought in these applications 

have become infructuous or not has to be adjudicated upon after filing of 

reply by applicants and hearing of submissions in respect thereof. 

 

6. It may also be observed here that it is now well settled that the 

parties before the Court/Tribunal can amend the pleadings in view of 

subsequent developments and the Court/Tribunal can also mould the relief 

in view of subsequent developments.  
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7. It may also be observed here that O.A. No. 661 of 2024 has been filed 

for quashing order dated 01.01.2024 issued by Respondent No.1-

MOEF&CC and order dated 15.03.2024 issued by Respondent No.4 MOP.  

 

8. Replies by applicants may be filed to I.A. No.666/2024 at least one 

week before the date of hearing fixed. 

 

9. In their replies the applicants may also specifically mention as to 

whether the reliefs sought by them have become infructuous or not, as to 

whether any relief survives despite subsequent developments and as to 

whether any amendments are desired to be made to reiterate the 

grievances and assail validity of subsequent notification and guidelines. 

 

10. In view of the facts that Hon’ble Supreme Court has given directions 

to this Tribunal for deciding the matters within a period of six months from 

the date of its order short dates of hearing have to be fixed in the matter 

for hearing and adjudication of the questions involved in compliance 

thereof. 

 

11. It may also be observed here that vide order dated 18.01.2022 

passed in O.A No.164/2018 (earlier O.A No. 276/2013) titled as 

“Ashwani Kumar Dubey Vs. Union of India and Others, this Tribunal 

had directed the respondents to file their responses giving information with 

respect to aspects mentioned therein which have the bearing on the 

question of scientific and expeditious disposal of fly ash for protection 

against adverse environmental impact thereof. Even under the 

notifications issued by MoEF&CC the concerned TPPs were required to 

upload the relevant information on their websites and also the High Level 

Committee constituted by MoEF&CC was required to deliberate upon the 

issues and upload its Minutes of Meeting on the website. 
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12. In the present case appeal was filed against order dated 25.08.2022 

and it is noteworthy that no appeal was filed against order dated 

15.12.2022 passed by this Tribunal in above mentioned O.A. so far as the 

information sought thereby is concerned and the respondents are bound 

to submit the same by filing appropriate responses.  

 

13. Even otherwise, we reiterate the above order as part of this order as  

the information thereby sought is required for just and proper adjudication 

of the questions involved in the present applications. 

 

14. Responses by the concerned respondents be filed specifically 

mentioning as to whether the information as directed by notification issued 

by MoEF&CC and guidelines issued by Ministry of Power, Central Pollution 

Control Board or concerned State Pollution Control Board/Pollution 

Control Committee is being uploaded on the website of concerned 

respondents or not. 

 

15. It may be observed here that in the present cases despite service of 

notices, Respondents no. 2, 3, 5, 6, 8, 10, 11, 12, 13, 14 and 15 in O.A No. 

327/2022, Respondents no. 4 and 9 in O.A. No. 878/2022 and 

Respondents no. 2 and 3 in O.A. No. 661/2024 have not appeared before 

this Tribunal and have not filed their responses.  

 

16. Adjudication of cases involving substantial environmental questions 

is not governed by the principles of adversarial litigation and is on the other 

hand, governed by the principles of Sustainable Development 

Precautionary Principle and Polluter Pays Principle embodied in Section 20 

of the National Green Tribunal Act, 2010 which are also part of our 

Municipal Environmental Law in view of treaties entered into by 

Government of India and Judgments of Hon’ble Supreme Court. In view of 

nature thereof the provisions of the Code of Civil Procedure, 1908, Indian 
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Evidence Act, 1872/Bhartiya Sakshya Adhiniyam, 2023 and similar 

procedural laws are not applicable to adjudication of substantial 

environmental questions.  

 

17. State and its instrumentalities are under constitutional obligation to 

protect and improve environment and in view thereof State and its 

instrumentalities cannot absent from adjudication of substantial 

environmental questions on any ground and are constitutionally bound to 

cooperate and participate in the same.  

 

18. Even though the National Green Tribunal (Practices and Procedure) 

Rules, 2011 provides for taking of ex-parte proceedings against the 

absentee respondents but we consider that in cases involving substantial 

environmental questions concerned respondents cannot be allowed to 

suffer themselves to be proceeded against ex-parte as any order passed ex-

parte is also likely to adversely impact environment for lack of information 

which could be provided by such respondents. 

 

19. However, in the present case we are giving one more opportunity to 

the absenting respondents to appear and file their responses and ensure 

their representations before this Tribunal. In the absence thereof not only 

exemplary costs may be imposed on absenting respondents on further 

dates of hearing but also their presence may be secured for being examined 

as witnesses in the case.  

 

20. I.A. No.174/2022 and I.A. No. 256/2022 are pending before this 

Tribunal and replies to the same may also be filed by the concerned parties 

at least one week before the date of hearing fixed.   

 

21. Mr. Munawar Naseem and Ms. Anisha Gupta, learned Counsels for 

respondents no.14 to 17 (in O.A. No. 878/2022) have submitted that copies 

of the original applications have not been supplied to them. 
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22. Learned counsels for the applicants are directed to supply copies of 

the original applications to them. 

 

23. In case of failure of learned counsels for the applicants to do so, 

learned Counsels for respondents no.14 to 17 may obtain relevant copies 

from the Court Master of this Bench who is directed to do the needful if so 

requested.   

 

24. Responses by respondents no.14 to 17 and all other respondents 

who have not filed their responses so far may be filed at least one week 

before the date of hearing fixed.   

 

25. List on 16.01.2025 for further hearing.   

 
 

Arun Kumar Tyagi, JM 

 
 
 
 

Dr. Afroz Ahmad, EM 
 

 

 

December 16th, 2024 
O.A. No. 327/2022 With 

O.A. No. 878/2022 With 
O.A. No. 661/2024. 
M 
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Generation

brick/block 

tiles in PPC

Replacement 

of cement in 

concrete

Highways & 

Roads; RCC 

Dam constn.

Unutilised 

pumped in 

ponds

Ash dyke 

raising

reclamation 

of low-lying Mine filling others

total 

utilisation

Utilisation 

Claimed %

Actual fly ash 

utilisation %

Unutilised fly 

ash to pond 

%
7 10 11 13 12 15 16 17 18+19 20

1 7 Kasai Pali Chattisgarh 1.1354 0.0864 0.062 0.987 1.0087 1.1571 101.91 13.07 86.93

2 9 Chakabura TPP Chattisgarh 0.1859 0.0146 0.171 0.1713 0.1859 100 7.85 92.15

3 10 Chakabura TPP Ext. Chattisgarh 0.1648 0.0146 0.150 0.1502 0.1648 100 8.86 91.14

4 12 Mundra TPS Gujarat 0.994 0.0013 0.421 0.104 0.468 0.2878 0.251 1.0650 107.14 52.95 47.05

5 23 BBGS of CESC WB 1.05 0.037 0.787 0.004 0.222 0.222 1.05 100 78.86 21.14

6 24 SGS of CESC WB 0.0777 0.0069 0.0529 0.0071 0.011 0.0108 0.0777 100 86.10 13.90

7 25 TGS of CESC WB 0.026 0.011 0.012 0.003 0.003 0.026 100 88.46 11.54

8 30 Mutiara Coastal Ene. Tamilnadu 0.0902 0.0247 0.0675 -0.002 0.0922 102.22 102.22 -2.22

9 32 Bokaro B of DVC Jharkhand 0.5046 0.00008 0.505 1.1738 1.1738 232.63 0.02 99.98

10 34 Durgapur DVC WB 0.1993 0 0.0158 0.184 0.549 0.5648 283.31 7.93 92.07

11 35 Mejia of DVC WB 3.7276 0.0137 0.9113 2.803 0.0286 3.0353 3.9889 107.01 24.81 75.19

12 43 Surat Lignite-GIPCL Gujarat 0.5848 0.4964 0.088 0.0885 0.5848 100 84.88 15.12

13 44 Akrimota- GMDCL Gujarat 0.1916 0.192 0.2621 0.2621 136.81 0.00 100.00

14 45 Gandhinagar-GSECL Gujarat 0.0446 0.0274 0.0443 0.0113 -0.038 0.0004 0.0834 186.99 186.10 -86.10

15 46 Kutch Lignite-GSECL Gujarat 0.0303 0.0028 0.028 0.0275 0.0303 100 9.24 90.76

16 49 Wanakbori-GSECL Gujarat 0.0911 0.0137 0.0591 0.018 0.0322 0.0176 0.1226 134.57 79.91 20.09

17 55 Yamunanagar-HPGCL Gujarat 0.64 0.0270 0.534 0.754 -0.675 0.1979 1.5129 236.39 205.47 -105.47

18 56 Panipat- HPGCL Haryana 0.556 0.0470 0.847 0.428 -0.766 0.022 0.013 1.3570 244.06 237.77 -137.77

19 59 Dishergarh Power Stn WB 0.0288 0.029 0.0288 0.0288 100 0.00 100.00

20 68 Vijaynagar-JSW Energy Karnataka 0.152 0.012 0.113 0.027 0.007 0.21 0.153 100.65 82.24 17.76

21 75 Maithon RBTPP Jharkhand 1.76 0.0903 0.0064 0.0895 1.574 1.7496 1.9359 109.99 10.58 89.42

22 84 Nashik MSPGCL Maharashtra 0.8441 0.8249 0.2817 0.0001 -0.263 0.0461 1.1528 136.56 131.11 -31.11

23 85 Parli MSPGCL Maharashtra 0.407 0.357 0.161 -0.111 0.2037 0.7217 177.32 127.27 -27.27

24 88 Thamminapatnam TPS AP 0.0432 0.0231 0.020 0.07 0.0931 0.0931 215.34 53.47 46.53

25 92 Neyveli-II NLC Ltd Tamilnadu 0.5966 0.1494 0.2787 0.169 0.2505 0.6786 113.75 71.76 28.24

26 93 Neyveli-II expn Tamilnadu 0.0690 0.0407 0.028 0.0095 0.0193 0.0695 100.78 58.99 41.01

27 94 Barsingsar Lignite-NLC Rajasthan 0.291 0.0718 0.1093 0.110 0.1099 0.291 100 62.23 37.77

28 95 Bhilai- NSPCL Chattisgarh 1.0207 0.153 0.7437 0.0873 0.037 0.08 0.0544 1.1184 109.56 96.40 3.60

29 97 Badarpur-NTPC Delhi 0.365 0.186 0.179 0.207 -0.207 0.572 156.71 156.71 -56.71

30 98 Dadri-NTPC UP 1.834 0.313 1.082 1.91 -1.471 0.421 3.726 203.43 180.21 -80.21

31 101 Feroze Gandhi-Unchar NTPC-UP 1.486 0.023 1.022 0.394 0.047 0.21 0.021 0.205 1.875 126.17 96.84 3.16

32 102 Tanda-NTPC UP 0.749 0.194 0.347 0.044 0.164 0.123 0.01 0.167 0.885 118.15 78.10 21.90

Top 49 Plants who claimed more than 100% ash utilisation:   Source CEA for 2016-17                                    Million tons.
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33 111 Talcher-NTPC Odisha 1.175 0.026 1.149 0.009 1.148 1.183 100.68 2.21 97.79

34 113 Mouda TPS-NTPC Maharashtra 0.898 0.481 0.105 0.305 0.007 0.008 0.899 100.11 99.22 0.78

35 116 Bathinda PSPCL Punjab 0.17 0.0266 0.1745 0.0828 -0.114 0.2839 166.95 167.00 -67.00

36 117 Lehra Mohabat-PSPCL Punjab 0.0633 0.0021 0.0437 0.0012 0.0193 -0.003 0.0663 104.8 104.74 -4.74

37 118 Ropar PSPCL Punjab 0.6466 0.0279 0.7793 0.0058 0.0926 -0.259 0.1734 0.0003 1.0794 166.94 140.06 -40.06

38 121 Kota RRVUNL Rajasthan 1.5389 0.524 1.0103 0.0081 -0.004 0.0097 1.5521 100.85 100.23 -0.23

39 122 Chhabra RRVUNL Rajasthan 1.4254 0.3225 0.8914 0.0197 0.192 0.2185 1.452 101.86 86.54 13.46

40 126 Jalipa Kapurdi RWPL Rajasthan 1.0301 0.0861 0.8931 0.051 0.1698 1.149 111.53 95.06 4.94

41 128 Dahanu Reliance Infra Maharashtra 0.591 0.0008 0.297 0.293 0.113 0.2128 0.6235 105.5 50.39 49.61

42 129 Amravati TPS RattanInd Maharashtra 0.3085 0.2581 0.0049 0.046 0.0284 0.0172 0.3085 100.02 85.25 14.75

43 133 Jojobera TP Co Jharkhand 1.0554 0.0049 0.6534 0.0111 0.386 0.4004 1.0698 101.36 63.43 36.57

44 134 Trombay TP Co Maharashtra 0.05 0.0417 0.008 0.006 0.0024 0.0501 100.2 83.40 16.60

45 135 Sabarmati Torent Power Gujarat 0.3951 0.2995 0.096 0.0912 0.0044 0.3951 100 75.80 24.20

46 146 Panki UPRVUNL UP 0.2429 0.0056 0.0329 0.3097 -0.105 0.3482 143.32 143.35 -43.35

47 149 Butibori Vidarbha Inds Maharashtra 0.694 0.2184 0.3204 0.0077 0.148 0.149 0.6956 100.21 78.75 21.25

48 150 Kolaghat WB 2.0578 0.0581 0.2811 1.719 2.0817 2.4209 117.64 16.48 83.52

49 155 Sai Wardha Power Ltd WPCL Maharashtra 0.262 0.262 0.000 0.262 100 100.00 0.00

32.5443 5.56408 13.5631 0.3873 4.9216 0.8194 3.0964 8.5296 4.0394 40.6385

Total Fly ash generation Million tons 32.5443

Fly ash utilisation Million tons 24.43608 8.10822

Pond ash utilisation Million tons 16.48

% of utilisation % 75.09 24.91 50.65

107 Simhadri AP 3.058 0.475 0.25 2.333 1.628 0.206 2.559

Fly ash utilisation 0.725

Pond ash utilisation 1.834

% of utilisation 23.71 15.53 8.18 76.29 59.97
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Generation

brick/block 

tiles in PPC

Replacement 

of cement in 

concrete

Highways & 

Roads; RCC 

Dam constn.

Unutilised 

pumped in 

ponds

Ash dyke 

raising

reclamation 

of low-lying Mine filling others

total 

utilisation

% of 

utilisation

Actual fly ash 

utilisation %

Unutilised 

pumped to 

pond %
7 10 11 13 12 15 16 17 18+19 20

1 97 Badarpur Delhi 0.3650 0.1860 0.1790 0.2070 -0.2070 0.5720 156.71 156.71 -56.71

2 98 Dadri U.P. 1.8340 0.3130 1.0820 1.9100 -1.4710 0.4210 3.7260 203.43 180.21 -80.21

3 99 Singrauli U.P. 3.6770 0.0100 0.0200 3.6470 0.3040 0.3340 9.08 0.82 99.18

4 100 Rihand U.P. 4.8530 0.1110 0.0270 4.7150 0.2160 0.3630 0.0350 0.7520 15.4900 2.84 97.16

5 101 Feroze Gandhi Unachar U.P. 1.4860 0.0230 1.0220 0.3940 0.0470 0.2100 0.0210 0.2050 1.8750 126.1700 96.84 3.16

6 102 Tanda U.P. 0.7490 0.1940 0.3470 0.0440 0.1640 0.1230 0.0100 0.1670 0.8850 118.1500 78.10 21.90

7 103 Korba Chhattisgarh 5.0660 0.1680 0.0260 0.0220 4.8500 1.0340 0.0190 0.0070 1.0020 2.2780 44.9600 4.26 95.74

8 104 Vindhyachal M.P. 7.6390 0.1280 0.0390 7.4720 0.7530 0.1120 0.7670 1.7990 23.5200 2.19 97.81

9 105 Sipat Chhattisgarh 5.4490 0.2340 0.4590 0.0020 4.7540 0.2740 0.2560 0.0200 1.2450 22.8400 12.75 87.25

10 106 Ramagundam Andhra Pradesh 4.7110 1.5530 0.8100 0.0000 2.3480 0.0720 0.0450 1.4980 0.4080 4.3860 93.1000 50.16 49.84

11 107 Simhadri Andhra Pradesh 3.0580 0.4750 0.2500 0.0000 2.3330 1.6280 0.2060 2.5590 83.6800 23.71 76.29

12 108 Farakka W.B. 3.0360 0.0310 0.2610 0.0610 2.6830 0.1100 0.9620 0.2530 1.6780 55.2700 11.63 88.37

13 109 Kahalgaon Bihar 5.0560 0.1790 0.6530 0.0450 4.1790 0.4250 0.5590 0.3660 2.2270 44.0400 17.35 82.65

14 110 Barh Super TPS Bihar 2.0860 0.0290 0.0370 0.0300 1.9900 0.0960 4.6000 4.60 95.40

15 111 Talchar (TPS) Odisha 1.1750 0.0260 1.1490 0.0090 1.1480 1.1830 100.6800 2.21 97.79

16 112 Talchar (KAN) Odisha 7.1210 0.1080 0.0250 6.9880 2.9430 3.0760 43.1900 1.87 98.13

18 113 Mouda TPS Maharashtra 0.8980 0.4810 0.1050 0.3050 0.0070 0.0080 0.8990 100.1100 99.22 0.78

19 114 Bongaigaon Assam 0.2070 0.2070 0.0000 0.0000 0.00 100.00

58.4660 4.2490 5.3420 3.0200 45.8550

Statistics of NTPC power plants based on CEA data for 2016-17
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Andhra Pradesh

20 V Ramagundam Andhra Pradesh 4.7110 1.5530 0.8100 2.3480 0.0720 0.0450 1.4980 0.4080 4.3860 50.16 49.84

21 VI Simhadri Andhra Pradesh 3.0580 0.4750 0.2500 2.3330 1.6280 0.2060 2.5590 23.71 76.29

22 I Bongaigaon Assam 0.2070 0.0000 0.0000 0.2070 0.0000 0.00 100.00

23 II Kahalgaon Bihar 5.0560 0.1790 0.6530 0.0450 4.1790 0.4250 0.5590 0.3660 2.2270 17.35 82.65

24 III Barh Super TPS Bihar 2.0860 0.0290 0.0370 0.0300 1.9900 0.0960 4.60 95.40

25 XIII Korba Chhattisgarh 5.0660 0.1680 0.0260 0.0220 4.8500 1.0340 0.0190 0.0070 1.0020 2.2780 4.26 95.74

26 XIV Sipat Chhattisgarh 5.4490 0.2340 0.4590 0.0020 4.7540 0.2740 0.2560 0.0200 1.2450 12.75 87.25

DELHI

27 Badarpur Delhi 0.3650 0.186 0.1790 0.2070 0.5720

Madhya Pradesh

28 VII Vindhyachal Madhya Pradesh 7.6390 0.1280 0.0390 0.7530 0.1120 0.7670 1.7990

Maharashtra

29 XII Mouda TPS Maharashtra 0.8980 0.4810 0.1050 0.3050 0.0080 0.8990

Odisha

30 II Talchar (TPS) Odisha 1.1750 0.0260 0.0000 0.0090 1.1480 1.1830

31 III Talchar (KAN) Odisha 7.1210 0.1080 0.0250 2.9430 3.0760

Uttar Pradesh

32 VII Dadri Uttar Pradesh 1.8340 0.3130 1.0820 1.9100 0.4210 3.7260

33 VIII Singrauli Uttar Pradesh 3.6770 0.0100 0.0200 0.3040 0.3340

34 IX Rihand Uttar Pradesh 4.8530 0.1110 0.0270 0.2160 0.3630 0.0350 0.7520

35 X Feroze Gandhi Unachar Uttar Pradesh 1.4860 0.0230 1.0220 0.3940 0.2100 0.0210 0.2050 1.8750

36 XI Tanda Uttar Pradesh 0.7490 0.1940 0.3470 0.0440 0.1230 0.0100 0.1670 0.8850

West Bengal

37 IX Farakka West Bengal 3.0360 0.0310 0.2610 0.0610 0.1100 0.9620 0.2530 1.6780

38
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48
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49

Total Fly ash generation Million tons 0

Fly ash utilisation Million tons 0 0

Pond ash utilisation Million tons 0.00

% of utilisation % #DIV/0! #DIV/0! #DIV/0!

107 Simhadri AP 3.058 0.475 0.25 2.333 1.628 0.206 2.559

Fly ash utilisation 0.725

Pond ash utilisation 1.834

% of utilisation 23.71 15.53 8.18 76.29 59.97
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RTI Online
Version 2.0
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Online RTI Status Form
Note:Fields marked with * are Mandatory.

Enter Registration Number CPCBD/R/E/23/00781

Name Nateri Kalidas

Received Date 28/09/2023

Public Authority Central Pollution Control Board, Delhi

Status REQUEST DISPOSED OF

Date of action 20/10/2023

Reply :- The information available with CPCB in respect of Points 1 to 5 of your application is as follows:

1, 2) Information not available with CPCB. It is advised to approach concerned thermal power plants for these

informations which are plant specific.

3) Information not available with CPCB. It is advised to approach concerned thermal power plants for these

informations which is plant specific. However, as per the ash data uploaded by 240 thermal power plants (with

total installed capacity of 2,19,449.08 MW) on the Ash Portal for FY 2022-23, the quantity of total ash

generation and ash utilization are recorded as 3,067.12 Lakh Metric Ton (LMT) and 2,907.3 LMT, respectively.

Therefore, the balance ash is likely to be stored in the ash ponds during the year.

4 and 5) As per Para C(1) of the ash notification dated 31.12.2021, environmental compensation shall be

assessed and imposed at the end of last year of the first compliance cycle as per the various utilisation

categories as mentioned in sub-paragraph (4) of Para A.

As regards utilization of legacy ash, --ash stored in all ash ponds or dykes other than operational ash pond or

dyke designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash and

either to be reclaimed or stabilised or utilised--.

Further, as per the Para A(5) of the notification dated 31.12.2021 (amended on 30.12.2022), ---...Provided

further that the legacy ash utilisation shall not be required where ash pond or dyke has stabilised and the

reclamation has taken place with greenbelt or plantation or solar power plant or wind power plant as per the

guidelines issued by the Central Pollution Control Board (CPCB) as specified in sub-para (6) and the concerned

State Pollution Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke

including certification by the State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall be

carried out within three years from 1st April, 2022---. The ash remaining in all other ash ponds or dykes shall be

utilised in progressive manner as per the above mentioned timelines.

Therefore, environmental compensation with respect to non-compliance of utilization targets of legacy ash

shall be imposed on thermal power plants after expiry of the time limit permitted for stabalizing the legacy ash

(31.03.2025)

CPIO Details :-

Nazimuddin - IPC-II

Phone: 011-43102444

nazim[dot]cpcb[at]nic[dot]in
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First Appellate Authority Details :-

SHRI BHARAT KUMAR SHARMA

Phone: 22303655

bksharma[dot]cpcb[at]gov[dot]in

Nodal Officer Details :-

Telephone Number 0120-4310236

Email Id thiru[dot]cpcb[at]nic[dot]in
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